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The averments in this applicatien are these, While
working as a Gangman with the respondents, the petitiene:
attained a temporary statﬁs. While perferming the duties
as Gangman, he sustained injuries in an sccident on 12.9,87,
His left eye was was sericusly injured, The medical boarsd
gave its oepinien that he lest the vision of his left eye.

He was declared unfit for all Categories except for categeriss
C-1 and C-2, After receiving trestment, he was feund fit

and posted as a Mali under I0W at Tundls on 30,5.198€8, Befere
the accident, he was workingina higher grade znd afte:

the sccident he was put in a lower grade. Three reljiefs
are claimed in this application by the petitiener, They are:

(1) That the respendents may be directed to pay

him compensatien fer sustaining injuries while
performing duties;

(2, That he May be paid the ameunt of bonus for

the
Perieds of Hunt on Duty
(3) That he may be given an apprepriste jeb.
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- 3 A reply has been filed on behalf of the respendents.
The material averments in the reply are these, Afte: recg;gﬂz
of the epinien of the negical beard cempensatien paysble to
the petitiener was calculasted finally on 28,1,1992, A
cheque Ne,706883 fer a sum ef Hs, 24669/~ waes issued in
favour eof the petitiener and he collected the chegque on
20,2,1992, In the rejoinder affidavit these averments are
denied, Since particulars of the payments have been made

in the reply filed by the respondents, we see ne reason te
disbelieve the assertion made on Bbehalf of the respendents.
Houever,izﬁr some reasens er the other, the chegque waes net
delievered to the petitiener, the respendents shall issue

a fresh cheque fer a sum of Rs, 24669/« end deliver the same
te him (the petitiener) within a peried ef twe weeks of the
receipt of a certified copy of this erder from the petitisne:
. As regards the aslternative appointment, assertion

is that the petitioner has been given such an appointment.
With regard te the delayed payment of bonus etc, assertien
is that a sum of Rs, 215/~ and Rs,795/- en account of Hunt an
Outy periods are lying with the cash effice, Tundla which

he did not collect despite several epportunities,

He cellected the said smount in January, 1992, Heuever,

we make it clear that if the amount due has net baen s:id te
the petitioner, he may cellect the same frem the respendents
and the respondents shall make the payments,

4, With these observatiens, this applicatien is dispesed

of finally, but without any erder as teo cests,
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